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Learned Advocate for the petitioner filed hazira.

Today is fixed for order

This petition was filed under sec.372 of the Indian

succession Act 1925 by Smti Bina Karmakar with a prayer for
issuance of Succession Certificate in her name to collect the debts

and securities, mentioned in the schedule of the petitioner, of her

deceased husband Late Ganesh Karmakar.

The petitioner has averred that she is the legally married

wife of Late Ganesh Karmakar and she resides within the
jurisdiction of this court. Her husband died on 13-0g-zozo and at
the time of his death he left behind his wife, i.e. the petitioner, his

daughter Anisha Karmakar aged about 15 years and son Ajoy

Karmakar aged about 10 years. The petitioner's husband was an

employee of Phoolbari rE. The deceased left behind the debts and

securities mentioned in the schedule of the petition i.e. an amount

of Rs.1,13,BL3l- in his provident Fund Account No. 9803.
.' The petitioner has further stated that deceased Ganesh

Karmakar has not left any will or Letters of Administration in

respect of his debts and securities and no such application is

pending in any other court. There is no any legal impedimeqt for

issuance of Succession Certificate in favour of the petitioner. on the

above premises, the petitioner has prayed for issuance of

succession certificate in her name in respect of the debts and

securities mentioned in the schedute of the petition.

After receiving of the application, notices were send to

the concerned parties including the legal heirs of the deceased.

None has contested the case and it proceeded ex-parte.



During the course of the proceeding the petitioner filed

affidavit evidence, in which she reiterated all the facts narrated in

her petition. she also exhibited the death certificate of her

deceased husband, certificate of provident Fund, birth certificate of
her minor children and her voter ID card. It appears that the
petitioner's husband was a permanent employee of phoolbari rE
and an amount of Rs.1,13,BL3l- is avairabte in his provident Fund

Account and the petitioner is entifled to receive a succession

certificate in her name in respect of that amount. The other two

legal heirs of the deceased are minors and the petitioner happens

to be their natural guardian.

In view of the above, the petition is allowed.

Let a succession certificate be issued in the name of the
petitioner in respect of debts and securities mentioned in the

schedule of the petition subject to payment of requisite court fees.

With this order, this Misc Case is disposed of.
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Addl. District Judge (FTC)

Sonitpur, Tezpur.


